CENTHRAL ADMINISTAAT IVE TR IBUNAL
M INCGIPAL BeNGH

CG.P. No, 256/99 - Q) 22072

New Delhi this the 3lst May, 2000

HON'BLE SH. S.3, ADIGE, Vice ChairmanjA)
HONIBLE SH. KJLDIF SINGH,MEMBER (J)

In the matter of :

Om Kumar

son of Sn. iMam Chand

/o House No. 74,

Village - Mangalpur Khurd,
New Delhi

«se..oApplicant
(BY:AdVOCate Sho ALK, bonl)

versus

i o AoSo Maini,
Gommanding Ufficer-INS India,
Dalhousie road, rost-DHQ,
New Delhi-110011

v Mc . Arvind Kumar,
Of ficer-in-charge,
Lt . Commander,
anoSo‘O) I1.N:8. India,
Tyag Raj darg,

New Delhi <+ s eo*e spondent s

(BY Advocate Bis. Jyoti Singh)

OnDEX (Cral)

(Hon'ble 3h. S.3. Adige,VC(A)

1. Both sides heard on C.P. 256/99.

2. despondents in their counter state that they
are willing to applicant back in the same manner in
which he was engaged by them previously, if applicant

is willing to work.

. Applicant's counsel states that his client will

report himself to respondents on 5.6.2000.
4. de note the aforesaid submissions made by both
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the learned counsels and dispose of G.F. in accordance

with the aforesaid submissions. //¢/ic %;(4570/. )

S In regard to applicamt's claim for seniority, he

\ a
may make his representation separatelyss rfindens
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(KJLDIP SINGH) (S,4. ADIGE)
Member (J) Vice Ghairman(A)




